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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
(ORIGINAL JURISDICTION)

ORIGINAL APPLICATION NO. 1270 OF 2024

IN THE MATTER OF :

IMRANALL APPLICANT
VERSUS

MINISTRY OF ENVIRONMENT & ORS. ........ RESPONDENTS

ADDITIONAL AFFIDAVIT ON BEHALF OF RESPONDENT
NO. 4 - MUNICIPAL COUNCIL, KIRATPUR IN COMPLIANCE
OF ORDER DATED 11.12.2025.

I, Abdul Mannan S/o Late Mohd. Rizwan aged about 43
years, R/o Mohalla-Razdan, Bassi, Kiratpur, Distt.-Bijnor
(U.P.), at present Chairman of Municipal Council, Kiratpur,
Bijnor, (U.P.) and present in New Delhi do hereby solemnly sate

on oath as under :-

1. That the deponent is at present Chairman of Municipal
Council, Kiratpur, Distrcit-Bijnor, Uttar Pradesh and is
well conversant with the facts of the case on the basis
of official records. The deponent is authorized and

competent to swear this Counter Affidavit.

2. That in compliance of order dated 11.12.2025 passed
by this Hon’ble Court in Original Application No. 1270
of 2024, the Respondent No. 4 given liberty to bring on

ecord action taken against Respondent No. 8.



Sangita Mishra
Advocate

ate of E) plry
31-01-2030
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That an additional affidavit is being filed by the
answering respondent at this stage bring on record
action taken against Respondent No. 8 as to whether

there is encroachment over pond land or not ?

That a show cause notice vide Letter No. 505 / N.P. Par.
Kir. / 2024-25 (Bijnor) Date-31-01-2025 by the Executive
officer of the Respondent No. 4 regarding cancellation of
permission letter No. 37 / N.P. Par. Kir. / 2022-23 dated
07.06.2022, which was issued to the respondent no. 8 on
the condition that if any kind of illegal construction found
on pond land that illegal construction will be demolished. A
true copy of the Show Cause Notice dated 31.01.2025
issued by Municipal Council, Kiratpur regarding
permission dated 07.06.2022 is annexed herewith as

ANNEXURE-AA4/1.

That the respondent no. 8 in response to show cause

notice dated 31.01.2025 stated :

(@ no interference in ownership of Khasra No.
2181/1 & 2 area 3 Bigha 8 Biswansi and Khasra
No. 2182/2 area 7 Biswa 9 Biswansi total 3 Bigha
15 Biswa 9 Biswansi as ownership was shown vide
respective sale deeds and at that point of time no
case was pending;

execution has been filed on 24.12.2024 which is
pending and notice of which has been served upon

~ the respondents;

2
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(c) permission could not be cancelled as it could have
been cancelled within 6 months from 07.06.2022
under sub section 6 of Nagar Palika Act, 1916.

A true copy of reply dated 04.02.2025 by Respondent
No. 8 is annexed herewith as ANNEXURE-AA-4/2.

That it is humbly submitted here no averments made
regarding illegal construction over pond land in the said

reply dated 04.02.2025.

That not finding any reply regarding illegal construction
over pond land Executive officer of the Respondent No. 4
issued  supplementary Show cause notice no.
505/N.P.P.K./2024-25 Date 05-02-2025 to the respondent
no. 8 stating breach of undertaking clause 22 which says
no encroachment will be made on 7590 sq. m. of pond land
which has been breached and construction is being carried
out in 7590 sq. m. of pond land, therefore an issue of
demolition is being made out according to clause 15. A true
copy of the Supplementary Show Cause Notice dated
05.02.2025 issued by Municipal Council, Kiratpur is
annexed herewith as ANNEXURE-AA-4/3.

That the respondent no. 8 in response to
supplementary show cause notice dated 05.02.2025
stated :

With regard to your contention encroachment over

7590 sq. m. of pond land near proposed construction
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site, it is stated that the applicant has not encroached
on any such pond land whose ownership is vested in
the Municipal Council and the State Government and
the applicant has completed construction on his

purchased land.

A true copy of reply dated 11.02.2025 by Respondent
No. 8 to the supplementary show cause notice is
annexed herewith as ANNEXURE-AA-4/4.

That further similar show cause notice no. 506 / N.P.
Par. Kir. / 2024-25 (Bijnor) Date-31-01-2025 and
supplementary show cause notice supplementary Show
cause notice no. 506/N.P.P.K./2024-25 Date 05-02-2025
and replies containing same contentions dated
04.02.2025 and 11.02.2025 respectively were
exchanged between the respondent no. 4 and
respondent no. 8 regarding cancellation of permission
letter No. 145 / N.P. Par. Kir. / 2022-23 dated 27.02.2024

which are not being repeated for the sake brevity.

A true copy of the Show Cause Notice dated 31.01.2025
issued by Municipal Council, Kiratpur regarding
permission dated 27.02.2024 is annexed herewith as
ANNEXURE-AA-4/5.

A true copy of reply dated 04.02.2025 by Respondent
No. 8 is annexed herewith as ANNEXURE-AA-4/6.

A true copy of the Supplementary Show Cause Notice
dated 05.02.2025 issued by Municipal Council,
Kiratpur is annexed herewith as ANNEXURE-AA-4/7.
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A true copy of reply dated 11.02.2025 by Respondent
No. 8 is annexed herewith as ANNEXURE-AA-4/8.

Therefore, according to response dt. 11.02.2025 by

Respondent no. 8 no encroachment over pond land.

That respondent no. 8 (M/s. Garnish Land Pvt. Ltd.)
sought permission to construct a commercial complex
on the land purchased by them, the municipal council
has granted permission for construction on the ground
floor of the said land with 23 conditional / restrictions
by letter no. 37 dated 07.06.2022 and letter no. 145
dated 27.02.2024 on the following specific condition:

22. There will be no encroachment of any kind on
7590 sgq.m. pond land near the Dbroposed

construction site.

That it is humbly submitted the Municipal Counecil,
Kiratpur since inception endeavouring to prevent the
encroachment on the Pond land and restore and keep
the existence of Pond Gata No. 2181 being recorded in
base year of 1359 F,

That further it is humbly submitted the respondent no.
4 is taking all lawful measures within the ambit of law
to prevent and restore the existence of Pond /

waterbody.
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13. That it is humbly submitted that the respondent
- reserve its right to add-alter and modify the additional
affidavit filed by him and to submit further facts, if so

necessary in future for proper adjudication of this case.

puson ©
DEPONENT

VERIFICAéTION : 04 FEB 2026

Verified at New Delhi on this day 04t February 2026 that
the contents of this affidavit based on official record(s)
maintained and information available in the office are -
true and correct, no part of it is false and nothing has
been concealed there from.
P
DEPONENT
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the impugned judgment and decree are hereby confirmed."
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